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DEMAMND HOTICE

Ta,

1. Mis. Slgma Techinfra Soluticns (India) Private Limited.
iBorrower & Mortgager Firm), Ragd. Office: Office Mo, 401 & 402, Block I, Lyods
Chamber, 402, Mangalwar Palh, Puna, Maharashbea, Pin- 411011,

2. Mis, Sigma Techinfra Solutions (India) Private Limited.

{Borrower & Mortgager Firm), Branch Office: E-207, Eastern Business District,
LBS Marg, Bhandup (Wast), Mumbai, Maharashbra, Pin 400078

3. Mr. Sanjay Sheshrao Gaikwad, (Directors, Guarantors & Mortgager),

A-225, Solace Park CHSL, B. T. Keawade Road, Near Over Bridge, Ghorpadi, Pune
City, Puna, Maharashira, Pim-411001.

4, Mrs. Sujata Sanjay Gaikwad, (Directors, Guarantors & Mortgager),

A-225, Solece Park CHSL, B, T. Kawade Road, Mear Over Bridge, Ghorpadi, Pune
City, Puna, Maharashira, Pim -4 11001.

5. Mis, Sigma Techinfra Solutions {India) Private Limited.

(Borrower & Mortgager Firm A, K, A}, Office No. 411, 4th Floor, The Landmark
Building, 26/&, Sector T, Kharghar, Nawvi Mumbai, Maharashtra, Pin-410210.

6. Mr. Sanjay Sheshrao Gaikwad, (Director! Guarantor & Mortgager A, K. A)
Cffice Mo, 509, Sth Fioor, The Landmark Building, 2658, Seclor 7, Kharghar, MNavi
Murnbai, Maharashtra, Fin -4 10210,

SirMadam,

Re: - Moboe under Sec1d (2) mead wilh Sec13 (3] of Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
You the Bormower Mortgagors Mis. Sigma Techinfra Solutions (India) Private
Limited, Mr. Sanjay Sheshrao Gaikwad & Mrs. Sujata Sanjay Gaikwad have
availed the following credit facilities from our Uinion Bank of India, A R Strest
Branch (at present transferred to ARM Branch, Fort Mumbai) and failed to pay the
duasfinstalment’ intersst ) operate the atcounts satisfaclorily and hence, in berms of
the: REI guidelines as to the Income Recognition and Prudential Accounting Norms,
your account’s has/have been classified as Mon-Pesforming Asset as an
03.04.2023. As on 20022024 a sum of Rs. 127314027 30 {Rupess Twalva
Crore, Sevenly Theas Lakhs Fourteen Thousands Twenly Seven & Paise Thirty
Oinly ) s outstanding i your aceount

The particudars of amount due to the Bank from you in respect of the aforesaid
acsouni arg as under:

. [Unrecovered|  Dummy Cost/
Type of “ﬂ?ﬁ Interest as | Interest from | Charges T“:‘;' :n"“
Facility 04.03.2024 on NPA date |  01.04.2023 incurred 29 02 2024
03.04,2023 | to 29.02.2024| by Bank. LR

Cash

'*I*_T'E".'l'f Rs. Rs. Rs. Rs. Rs.
Rs ':Tm 1,16,12.347.30) 1,88,920.00 |1,53,23.840.00( 1,88,920.00112,73,14,027.30

Crang |

Tofal dues as on 29.02.2024 Rs. 12,73,14, 027 .30

Tao secure the repayment of the monies due or the monies that may become due to the
bank, you Mis. Sigma Techinfra Solutions (India) Private Limited, Mr. Sanjay
Sheshrao Gaikwad & Mrs. Sujata Sanjay Galkwad had executed documents
equitable morigage on 14.04.2020 and created security interest by way of Morgage
of mmovable property describad herain below:

3;— Description of Secured Asset

Lnit Mo, E-207, 2nd Floor, Eastern Business District, Block Mo, Nepiune Living
1. |Paini, LES Marg, Bhandup (West), Mumbai, Maharashira Pin 400078 in the
name of Mis. Sigma Techinfra Solutions (India) Private Limitad.

Flat Mo, 25, Tih Floor, Buliding No, A-2, Solace Park, Near Anand Talkies, Village

FORM A
PUBLIC ANNOUNCEMENT
[Regulation 14 of the Insolvency and Bankrupicy Board of India
(Voluntary Liguidation Process) Ragulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

THREENOTFIVE VENTURES PRIVATE LIMITED
THREENOTFIVE VENTURES PRIVATE LIMITED

2. | Date of incorporation of comorate persen | 2040112023

1. | Name of carparala person

Humur*lg.- under which COrporake HEQ‘SI[&“JT Cu:im[:naniés Pune
person is incorporated

4. | Corporate [dentily Nurmber of
COTPOrase parsan

5. | Address of the Registerad Office

| UT2900PNZ0ZIPTCZ 18169

| T2, 2301, Blue Ridge Hinjawadi,

| of corparate person | Pune, Maharashira - 411057
& quuﬂamn Commencement Date TR 2024
| of corporate persen _
7. | Name, address, email address, Decode Resolvency Intermational Private Limibed
ielephone number and the Address: 1101, Dalamal Tower, Freg Press

ragisiration rumber of {he bguidator Joumal Marg, Mariman Painl, Muembai — 400021
Email; liguidation pl@decodaresoteency com
Telephone: +81 22 43456200

Regstration No.- BEIIPE-I0H/PA-32022- 2350005
'.l'l.'ednesda.}' 17 |':'||.‘.='1| EIZIEd

N-:nhn::e i& heraby given tat Threenotfive 'u'anlur-as Private Limited has commencad Yoluntary
Liguidation on Monday, March 18, 2024
The stekehalders of Threenalfrve Venduras Privata Limited are heraby ¢afled upon fo submil a
proaf af thair daims, an or before Wednesday, 17 April 2024 fo tha Ejuidator al the address
rantionad againztitam 7
The fnancigl creditors shall submil their proaf of claims by electronic means only, Al other
slakeholders may submit the praol of daims n parson, by past or by aleckronic maans.
Submission of false ormisgieading proods of clzém shal atiract penaliies,
For and on behalf of, Decode Resolvency International Private Limited
Waluntary Liquidator in the matter of Threenotfive Ventures Private Limited
Registered Office; 1101, Dalamal Towers, Nariman Faoint, Mumbai - 00021
IEB Regsiration Mo IBBUPED0SYIPA-NH22-23/50006
AFA Validity: Movembesr 28, Eé‘efl-i
Satish Arora
Authorised Signatory
IBB| Registration Mo, [BBUIPA-D01/IP-PO156T/201 8-20151 2436
AFANalidity: Oclober 22, 2024
Whihatims Dinecior, Decode Resolvency Intemalional Privale Limited

-H L:as.r da1e h:-r wl:-mmsmn -:nfn:lalm5

Diete: March 19, 2024
Place: Mumbal

NOTICE
(TATA MOTORS LTD)
Registerad Office: - Bombay Housa, 24 Homi Mody Straat, Mumbai, Maharashira, 400001
MOTICE | hereby given that the cerificate for the undermenticned securities of the
Company hashave been lostimisplaced and the hobder of the said securities apphcant
hias/have applied Lo the Company foissue duplicals cerificate,
Any parson who has a claim in respect of the said securities should lodga such claim with
the Company at ils Registered Office within 15 days from this date, alse the Compary will
proceed 1o iesue duplicate certficate withoul further intimation,

wiedtg weax Fm fafes
CONTAINER CORPORATION OF INDIA LTD.

R Tehi o i NS (A MEVRATNA UNDERTAKING DF GOVT. DF BRDUA|

Mathur Raad, Gpg. Apela Honpital, Mew Dadbl S1BATE; P 0114167 508 JA51345000

EXPRESSION OF INTEREST (EOI)
Exprassion of Inleresl (EQI) for explaring passilility of selling uploperation of Slabe-
of-the-Ar Warehouses at varous CONCOR terminals.

| Brawn, G5,

Expression of Interest (EOI) Mo. PCCORP-—DL-MISHMISCYS2024-C0

Daia of Publishing Z20-03-2024 . 15:00 Hrs

FORM G
IH‘JITA%GH FOR EXPRESSION OF INTEREST FOR

KDJ LIDAYSCAPES AND RESORTS LIMITED
OPERATING IN HOTELS & LEISURE AT MUMBAI

iUnder sub-regulation (1) of regulation 364 of the Insolvency and Banknuptcy Board of india
rlnsuh.-mm- Resnlmm Process for Comporate Pefsnns] Reguahnns Faialii]

8L ~ RELEVANT PARTICULARS
1. | Mame of the D:Hpte‘ﬂlﬂ dabilor akang wilh KDJ HOLIDAYSCAPES AND RESORTS
PAM & CINLLP No LIMITED CINL74500MH 1533FLCOTI710

Hame of Holder | Kind of Securities! No. of Distinctive —
and face value |Securities MNumber It_lfrﬂjgﬁta:dﬁma of Submission Up to 10-04-2024
‘é’?gﬁgfﬁg‘”gﬁg;m F.E-.CEE':}‘H.J'}-L: o g1 10179216-10181325 For eligibility criteria and other details please kog on o www.concorindia.eoin or
3 aprecura.gov.in. Bidders are raquested o visil the websiles regulary. For complete
Place: JAIPUR JATAMN EHANDARI detalls log on to www.concorindia.co.in
Diate: 19-03-2024 (Mama of holder | Applicant) Executive Director (SP, DL & Customs)
PUBLIC NOTICE
FORM A Maotice is hereby given that the following Share Certificates for 50 Equity

PLUBLIC ANNOUNCEMENT
(Reqgulation 14 of the Insolvency and Bankruptoy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION ©OF THE STAKEHOLDERS OF

MACQUARIE FINANCE (INDHMA) PRIVATE LIMITED

| 1. Nama of Corporate Person Iﬂa:quana Finance {India) Private Limited |
.2. |:|E1-P DflnEEfp]rElElnﬂfCEfp]rElE I‘eraﬂr I'-'Iar'11 12, E-IIDEI

3 .ﬂ.ulh:u*,' under which C|:t|:=:|ra1£ E&;m o Eu:lrr:-panias.
Parsan i incorporated iregistared |Mumbsal under Companies Act, 1956
4. -Enrparare idendity nurnber ) imiled Eabily | |UBSLEIMH200APTC 1 B0863
| |idanfity number of Corporste Parsan
5| Address of he registered Ofice and
Principal ofce (if ary) of Corperate Persan |Bandra Kurfia Complex, Bandra {Easl), Mumai- 400051,
L | Meharashira
&.| Liquidasion commencament date of :i.la.r-th 18, 2024
| | Corporete Parzan
7| Name. acdrass, email address, tekephana | Hal'n-l Kumudini Ehalerac
rumier &g e regisialion number ol Address: Ecslasy, BOAEI, 3tk Fioor, Cily of Joy,
the Liquidator [J.5.0 Road, Mulund (W), Mumbai- 400 080
Email; kumudmniparaniape@mmecin
| Talephone No: +91 BE1R08771T
{Regn. Mao: IBBYIPAO0IP-NONCAR 20 7-1810242
|AFA Valid up to: January 29, 2025
| & Last date for submission of claims |April 17, 2024

Matice is hereby given hal Macquarie Finance (India) Private Limited has commenced -.-l:lml:l-ry
liquidatian on March 18, 2024

| The stekeholders of Macquarie Finance (India) Private Limited are heretry called upan to submit 2 proaf|

of their claims, on orbefore April 17, 2024, to the liquidator al the address menlionad againstitemno. 7.

The tmarcisl credaars shall subsoil ibeir proof ol claims by electrors means only, Al alher stakebolders |

iy subimitthe proof of cialms in person, by post or by electon ic means

Submission of false or misleading proofs of claim shall attract penalties. Sdi-|

Kurmudini Bhaberas

Liguidatar for MACQUARIE FINANCE (IMDIA) PRIVATE LBMITED!
Address: Ecslasy, BD3A04, 9h Floor, City of Jow.|
J.3.0 Road, Mulund (W), Mumbal 200080;

Date: 20,03 3024

PHR Ll Ernall Id: kemudiniparanjapedimmic.in

Regn, No; [BEIIPA-DDZIP-NOQOSHN 201 7- 1810242 | AFA Valid up to: 29012025

|Regd. Office: Laval 9, 2 Norh Avenue, Maker Maxity |

Shares of Rs.10/- (Rupees Ten only) each with Folio No. D01844 of
ABBOTT INDIA LIMITED, having its registered office at Unmit Mo.3,
Corporate Park, Sion - Trombay Road, Chembur, Mumbai, Maharashira,
400071 registered in the name of Urmil Jaswantlal Dalal and Vilesh
Bhagwanlal Dalal have been lost, Vilesh Bhagwanlal Dalal has applied
to the company for issue duplicate cerificate. Any person who has any
claim in respect of the said shares cerificate should lodge such claim
with the company within 15 days of the publication of this notice.

Folio Certificate Distinctive Mo. | Distinctive Mo.| Mo. of

Mo. No. {From) (To) Shares
D01844 B266 B25600 525649 50

Place: Mumbai Sd/-

VILESH EHAGWANLAL DALAL

2. | Address of the registered offica F2815-B, AKSHAY MITTAL. MITTAL
IMDUSTRIAL ESTATE ANDHER] KLIRLA
ROAD MARCL, AMDHERE (EAST),
Munioal City, MUMBAI, Maharashira,

(India) Private Limited,

Amalgantated Office Mo, 401 & 402, 4ih Floos, Block 11l Lyads Chambser, 409,
Mangalwar Feth, Pune, Maharashira Fin 411011, situated at Survey Mo, 299,
5. CTS No. 408 & 409 of Mangalwar Peth Taluka Havali, District Punes in the nama
ol Mis, Sigma Techinfra Solutions {India) Private Limited,

Flat Mo 1004, 10th Floor Buildirg Mo A8, Kumar krub, Adarsh Nagar, Village
§. |Vadgaon, Kumar Kruli CH3L, Tal, Maval, Dislncl Pune, Maharashira Pin
491014, Inthe name of Mr. Sanjay Sheshrao Galkwad

Thersfore You are hersby called upon in terms of section 13(2) of the Securitization
and Reconstruction of Fmancial Assels and enforcement of Security Inlerest Act,
2002, to pay a sum of Rs. 12,73,14,027.30 (Rupees Twelve Crore, Seventy Three
Lakhs Fourtean Thousands Twenty Seven & Paise Thirty Only) togethar with
further interest and charges at the contractual rate as per the terms and conditons af
loan documents executed by you and discharge your liabilities in full within 60 days
frarm the dalbe of receipt of this notice, Failing which, we shall B constraimed 1o enfarce
thie aforesaid securities by exercising any or all of the rights given under the ssid Act.
As per section 13 (13) af the Act, on receipl of this nolice you are restrained (prevented
frarn disposing of or dealing with the above securites without the consent of the bank,
Your attention s invited o provisions of sub-section (B} of Saction 13 of the SARFAESI
in respectof ime avaitable, to redesm the secured assets
Yours faithiully
Sdi-
Kishor Chandra Kumar

Authorized Officer, Union Bank Of India

Sarfaesi action including demand notice 12(2) dated 05.04.2023

Place: Mumbai
Duate: 04.03.2024

Note: All Previous

& Possassion ”utl'.'.i' 134} dated 25.08. 2023 & 26.08.202 3 stands withdrawn.

TILAK VENTURES LIMITED
CIM: LE5910MH1930PLCO23000
Registared Office: EMDS, Crysial Plaza, New Link Road, Opp. Infinity 8all,
Andherl (Wesl), Mumbal City MH 400053
Email: filakfing gmail.com Websife: www filakiinance.com
HOTICE OF THE 0143023-24 EXTRA-ORDIMARY GEMERAL MEETING, E-VOTIMNG
INSTRUCTIONS AND BOOK CLOSURE

WOTICE Is hereby given thal the Extra-Dndirary General Meeting of Thak Ventures Limited will be held
on Thursday, 11" April, 3024 at 01.00 PM. throwgh Video ConferencngCiher Audia-Visual Means
[VICAOAVM) 1o lrarsact The Business mentianed in e Nalice of EGM dabed 11% April, 2024, In
campliance with all the applicable prowvisions of the Companies Acf, 213 ("Act) and rules framed
ihereundes read with General Cincular Mo, 142020, General Circutar No. 1772020 and General
Circufar Mo 2002020 deted April B, 2020, Agril 13, 2020 and May 5, 2020, Ganaral Circular Mo.
12022 dated 28t December, 2022 respectively, issued by The Miristry of Corporate Affairs (WMCA
Circufars”) and SEBI (Listing Chligatians and Disclosure Reguiremants) Ragulabions, 3015 (Mha
Regulatons”) read with SEBI Circular Mo, SEBI HOCFOVCMINCIRPZ020 73 dated May 12,

2 |Ghorpadi, Takuka Hawvell, District Pune Maharashtra In the name of Mr, Sanjay India, 4000549
Sheshrao Gailkwad & Mrs. Sujata Sanjay Gaikwad. 3 | URL of websiba Mot Applicatle
Flal Ma, 102, 151 Floos, Spiro Elegance Apariment, Baner Road, Opp. Amar 4, | Detaiis of place where majority of fimed Mol Applicable

3. |Business fone, Pune, Maharashira Pin - 411045 situated &t Survey Mo, 113, agspls am localad
Hissa No. 4 ofVillage Banerin the names Mr. Sanjay Sheshrao Gaikwad. 5. |Installed capacity of main productsisenices | Mol Applicatie
Flat Mo, 402 4th Flegr, Spiro Elegance Aparment, Baner Road, Opp. Amar B. |CQuaniity and value of main products! Mot Applicable

4. |Business Zone, Punae, Maharashtra Pin 411045 situated at Survey No. 113, services sold in last financial year
Hissa Mo, 4 of Village Baner in the name of Mis. Sigma Techinfra Solutions 7. | Mumber of emgloveesiwarkmen Mo employees

for defals email us al
cirp kdpolidaysEgmail.com

E. |Furiher dalails incudng last available
financial siztements (with schadules) of two
years, lists of credilors are available al URL:

. | Eligitdity for resolustion applcants under
section 252)(h] of the Code is available
a1 URL:

Page 18 of
hitps:wwa.mea . gowinMinistrg! pdi?
ThelnsslvencyandBankrngptoyolindia. pdf

10. | Last dale for receipt of axprassion of intarest | 04104124

1. | Date of issue of provisional list of 14104724
prospective resolufion applicants

12| Last date far submission of abjections o 1910424
provisional kst

13. | Dale of issus of final list of prospaciive 290424
resalution agplicams

14.| Date of issee of information memarandum, | $&0524
evaluation malrix and request for resalulion
pans io praspective resolufion applicants

15. | Last date far submiszion of resalulion plans | 03106724

16. | Process email id ko submet Expression of
Irtarsst

cirp kdjholidays@qgmail.com

Sdi-

Snehal Arvind Kamdar

For KD Holidayscapes & Resors Lid
IERIPA-ODHIP-POD1 2204 7-18107 23
AATOT AN EME25 116858

301-302, Poonam Pears, Opposite to New India Colony,
Mext i Himachal Society, Andhed West, Mumbai — 4080 (58,

19032024
MLUIMBAI

dorel & Canara Bank

W FIT ar T vl of el Ureleriaiiny

Stressed Assat Management Branch, Cecla Office Building, Blih Floor, 'B' Wing, C-14,
G-Block, Bandra-Kurla Complex, Bandra East, Mumbai - 400 051
Tele:- 022-2G7 287088771/ BT/ 84827 A73/ETAS; Email:- cb15550@ canarabank.com

E-Auction Sale Motice for Sale of Immovable Properties under the Sacuritization and
Reconstruction of Financial Assets and Enforcement of Security Inferest Act, 2002
read with provision to Rule B (6) of the Security Interest (Enforcement) Rules, 2002,

FORM MO. URC-2
F|E|'|Lr111i n‘mnl gising nnl:u.e: aitkout resgistralion unl:IE:r Parl | al Ehdu'lur XX af the Act
In seclion 374 b} H d rule 401) of the Campanies

{Pursua

1. Nofice iz hereby given that in pursuance of sub-section (2) of section 366 of the
Companies Act, 2013, an application is proposed to be made after fiftean days
herzof but hefore the axpiry of thirty days hereinafter to the Registrar at Cantral
Registraticn Centre (CRL), Indian Institute of Corporate Affairs {[1CA], Plot No. 6, 7,
8 Sector 5, IMT Manesar, District Gurgaon [Haryana), Fin Code-122050 That
Gulabdas & Co 3 Partnership Firm a business entity may be registerad under Part |
of Chapter X¥| of the Companies Act 2013, as a Private Company Limited by
Shares.

2. The Principal objects otthe proposed Private Limited Company are as fiollows:-
Exporters, Importers and Dealers of textile piece Goods and/or Commission
agents.

3. A copy of the draft memorandum and articles of association of the proposed
company may be inspected at the office at 23-C, Benefice Business House,
Rathurdas Mill Compound, N.M. Joshi Marg, Lower Parel (w), Mumbai - 400013

4 Motice s hereby given that any person abjecting to this application may
communicate their abjection in writing fo the Registrar at Central Registration
Centre [CRC), Indian Institute of Carporate Affairs (ICA), Plat Mo, B, 7, 8, Sector 5,
IMT Manesar, District Gurgaon (Haryana), Pincode-122050, within twenty one
days fram the date of publication of this notice, with a copy to the Partnesship Firm
atits Registered Office

Dated this 20" March, 2024, Narne!ﬂnf,ﬁ.pplicant

1. Sanjay Vinodchandra Bhagat

2. Prithvi Sanjay Bhagat

3. Shruti Sanjay Bhagat

A, Mr. Pankaj Mansukhlal 5hah-Trustee of
Sanjay Bhagat Family Trust

5. Mrs. Sanchi P. Bhagat-Trustee of

Prithvi Bhagat Family Trust

U GRO CAPITAL LIMITED

Date: 20" March 2024
GRO
m— dth Flepr, Tower 3, Equinea Business Park, LBS Road, Kurla, Mumbal 400070
DEMAND NOTICE

Linder The Provisions ol The Securitisation and Reconstruction of Financial Assets and Enforcament ol
SecunityinerestAct 2002 [“The Act ™) and The Security Interest (Enforcement) Rules, 2002 The Rules”)
The undersignad being the authorised officer of UGRO Capital Limited under tha Act
and in exercise of the powers conferred under Section 13(2) of the Act, read with the
Rule 3, issued Demand Motice{s} under Section 13(2) of the Act, calling upon the
following borrower(s) to repay the amount mentioned in the respective notice(s) within
G0 days from the date of receipt of the said notice. The undersigned reasonably believes
that the borrower(sh arg avaiding the service of the demand noticels), therefare the
service of the demand nofice is being effected by affixation and publication as perthe
Rules. The contents of the demand notice(s) are extracted herein balow

Name of the Borrower(s) & LAN Desand Nolice Dale & Amaun!

, Bhree Krizhna Medical Store 2. Ashizh Ramesh Halpatrao, Demand Notice Date;
3. Ashwini Dilip Chikhale 4. Ramesh Mahadeo Halpatrao 07-03-2024 Amoont:
5. Shree Krishna Chemist and Druggist Rs. 61,01,986/-
LAN: HCFMHOSECOD001024900 & UGPUNSS000001 6250 as on 06-03-2024

Amm e e T

ﬂﬂnrrphun of Secured Assed(s) -

PROPERTY 1: Ghar no. 4 (old house No. 192), admeasuring an area of 3450 Sq. Ft
situated at Baba Saheb Ambedkar Vastigrhuh, Village Sazane, Taluka Murbad
Disftrict Thane-421401 {Said Property). Boundaries :-0n or fowards the North:
House of Balkrishna Hindurao and His land about 3 Gunthas On or lowards the
South: House of Amjed Mainuddin Shekh On or towards the East: House of Bhau
Thakare On or towards the Wesl: Open Land.

PROPERTY 2: Ghar no. 5 {old house No. 192), admeasuring an area of 1263 5q. Ft,
situaled at Baba Saheb Ambedkar Vastigrhuh, Village Sasane, Taluka Murbad
District Thane-421401 {Said Property). Boundaries :0n or towards the North: House
of Balkrishna Hindurao and His land about 3 GunthasOn or towards the South:
House ol Amjed Mainuddin Shekh On or towards the East: House of Bhau Thakare
On or towards the West: Dpen Land.

The barmawier(s) are hereby advised to comphy with the demand notice(s) and pay the demand
amount mentioned therein and hersinabowe within 60 days from the date of this publication
together with applicabie mferest, late payment penalty, bounce charmes, costand expenses alc
till the: date of realization of the payment, The bomowar(s) may note that U GRO Capital Limited is
a Secured Creditor and the kan fac®y availed by the borrowen(s) is a secured bt against the
immovabs property ies) being the secured asset{s) martgaged by the borrowens ) with L GRO
Capital Limited. inthe event, the borrowear]s) ane failed to dischargsa their liabilites o full within
the stipulated time, U GRO Capital Limited shall be entithed to exercise ail the rights under Saction
1:3(4) of the Act to take possassion of the Securad Asset(s) inciuding but not limited to transfer
the same by way of sale or by invoking any other remedy available under the &ct and the Rules
thereunder in order to realize the dues in the lpan account of the borrower(s). U GRO Capital
Limited s al=o empowerad to ATTACH AND/OR SEAL the Secured Aszatis) balors antorcing the
right to sale or transfer, Subsequent to the sale of the Sacurad Assat(s), U GRO Capaal Limitad
also has a right fo initigte separate iegal proceedings 1o recover the bafance dues, in case the
value of the Securad Asselis) is msufficient io cover the dues payable by the borrowen(z) to U
GRI Capital Limited. This remedy is in addition and independent of all other remedies available
to U GRO Capital Limited under amy other law, The attention of the borrower(s) 15 invited to
Section 13(8) of the Actin respect oftime available, to redeem the Secured Asset(s) and further
to Section 13(13) of the Act. whereby the borrowens) are restrained/prahibited from disposing
or deaing with the Secured Assat(s) orfransfarming the same by way of sale, kase orothenwise
{other than in ordinary course of business) any of the Secured Asset(s) without prior witen
consent from U GRO Capital Limited and non-compliance of the abova is an offence punishable
under Section 29 of the Act. The copy of the demand rotice(s) is available with the undersigned
and the borrowean{s) may, ifthey so desire, collect the same from the undarsigned.

Place: Thane, Maharashtra &df- Ramdal Gupta, Authorised Officer
Date: 20.03.2024. For U GRO Capétal Limited{autharised officer@ugracapital com)

FORM A

PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTHON OF THE STAKEHOLIDERS OF

MOQG COMMODMTIES (INDMA) PRIVATE LIMITED
!, |Name of Corporate Person ' | MQG Commodities (India) Private Limited
E [:Iare-;:-l‘urr:-:ur{n:rahm r.d Corporate F‘E’Sl}ﬂ Jaruar,' H, 20z
i .lu.rlhmly under which Compaorate H-aglslrar ufﬂmuanvars

CLASSIFIED CENTRES IN MUMBAI

Form No. INC-26
[Pursuant 1o rue 30 the Companies
(incorporation) Rules, 2014]
BEFORE THE CENTRAL GOVERMMENT,
REGIONAL DIRECTOR, WESTERN
REGION, MUMBAI

NAC
Bandra (W),
Mobile : 9664132358

Reckon
Bandra (W.),
Mobile : 9867445557

Person is incorparaled fragistered | Mumbsal urder Ldrrpdﬁlﬂﬁ Acl, 1956 IN THE MATTER OF SUB-SECTION (4} OF

2020, SEBUHO/DDHS/DOHS-RACPODVRICIRE023001 dated January 5, 2023, Notlce s hereby given to the public in genesal and In panicular to the Borrower(s) and

Guaarantor(s) that the below described immovable propertes mortgaged/changed o 4 1t i liakslit 190GMHAD1SET Space Age Advertising, SECTION 1 A {
In comgpliance with the aiorementionad circulars, fe Nolice of the EGM will ba sert only through the Sacured Credilor, the possession of which has bsen taken by the Authosized I:?Qﬁr‘rﬂ;:r :ﬁ;uwrp?a?a;elglﬁm;ﬂ i |UST90MHEDT2FTC226545 Bandra (E) 3 OF THE COMPANIES ACT, 2013
Officer of Canara Bank, will be sold on "As is where is”, "As is what is", basis on Phone : 26552207 AND CLALISE [A) OF SUB-RULE (5) OF RULE 30

glacironic mada i.a. by e-mail 1o these Membars, whose names appear in [he Reagistar o

5 | Pudiress of the neqatensd Office arsd | Regd. Office: 92 Lewval B, 2 Morh Avanua, Mekar Mamty,
Members | Beneficial Owners maintained by the Depesilories as on Frday, 15TH Manch, 2024 and o i : 4

Principal oflice (F any) of Coparals Pérson | Bandra Kurla Comples:, Bandra (East], Mumbai- 400051,

Mobile : 9869666222/ 9869998877

05.04.2024 for recovery of Rs. 1,1584,77,148.77 (Rupees One Hundred Fiftean OF THE COMPANIES [INCORPORATION)

cagting wole Fraugh E-vating during EGM s provided in the Motice of the EGM, Members paricipating
throwgh WGEAOMYM taciity shall ba counted o the pupoese af rackormg tha quarum under Seclion
10 of the Act

The Molice of the EGM will also be avallable on Ihe Compamy's website (e

Mumbal of Canara Bank from Mis. Elegant Forge & Equipment Pvt, Lid. situated at
Flat Mo, FO1, Tth Fioor, A wing, Meenasl Appartment, Gokuldham Krishna Vatlka
Marg, Opp. Gen, A K Vaidya Marg, House Mo, 2, 1{P), Vil Dindoshd, Taluka Borivali
Goregaon East, Mumbai - 400063,

7l Meame, address, emad sddress lelephong | Mama: Kumudini Bhalerao
numbear and the registration rumbar of | Address: Ecztasy, 303804, 9th Floor, City of Joy,
the Liguidatar J.3.0 Road, Mulund (W), Mumbai- 400 080
Email: kumwudiniparanjapei@mmjc.in

whose emall addressas are registerad wih the Company or the Regitrar and Share Transler Agents E;?sl':‘ ﬂﬁgﬂlgaﬂf‘h g:i;l;t;r ?:1“?2F:E?ﬁszing|uﬂsn?n:t::g{ﬂﬂsﬂ$miggtr?:':nﬁ . Maharashira ﬁ;‘lrgr/;%ncies, RULES, 2014
or their respective Depositones. Members can join and particpate in the EGM trough VEIOAVM faclity | | 13,02.2024 till the date of realization) due to Gonsortium (Canara Bank, Bank of | | 6| Liquidation commencement date of March 18, 2024 Phone : 26047542, AND
only. The instructions far joining the EGM and the marner of participation in the Remole e-woting or | | Maharashira and South Indian Bank) led by Siressed Assel Managerment Branch Corparate Perscn Hindustan Advertising

IN THE MATTER OF NEW BALANCE INDIA
PRIVATE LIMITED HAVING ITS
REGISTERED OFFICE AT 272, GUJRATH
COLONY, KOTHAR| CHAWL, KOTHRUD,

Vile Parle (W),
Phone : 26146229

Promserve
Vile Parle (W),

AADHAR (sell-athested scanmed copy of Aadhar Gand) by emal 21 he Company's emall |d |.e
tilakfin@ gmak comd RTA'S email id Le. supporl 8 purvashame.com

4) I case shares are held In demal mede, pease provide DPID-CLID (16 digit DRID + CLID o 16
chigt benehiciary 100, rame, cierd masiar or copy ol Consalidated Account slatamant, PAN {sall-
attested copy) and AADHAR {sef-attasbad copy) by email at the Company’s email id i.e.
tlekfin @ gmail.com! RTA’s email id Le. support@purvashare.com

&) Altermalivaly Mambers may send an e-mail reguasi v eveling@nsdl.codin for oblaining User 1D
end Pazswoed by proving tha details mengoned in Point {a8) or [b) &s fhe caza may be.

Procedure for joining the EGM through WG § QAWM
Wiesnbars will be able to albend the EGM frough VG 7 Oavh al bips.weew evaling redleom by wing

{hedr remeda e-oding login credentials and sedacting the EVEN for Compamy's EGM. Tha dalailed
procedurs for afanding the EGM theough WC  OAVM iz axplained On the Modice of the EGM.

Memnbars are requested 1o carefully raad al tha Males set oul in the Motica of tha EGM {baing ser
glectranically] and in paricular, instractions for joining fhe EGM, mannar af casling vale through remeta

e-Woling or through e-Vioting facity at fe EGM,
For Titak Yenlures Limited

Sd-

Girraj Kishor Agrawal

Place: Mumbai Director
Dated: 19.03.2024 DN - 0959

f‘;i*mmci“.ep' .in

Tha Eameast Money Deposi shall ba deposited on or bafore 04,04, 2024 upto 5.00 p.m.
Detaiks of EMD and other documents to be submitled 1o service provider on or befarg
04.04.2024 upta 5.00 pm. Date up towhich documents can be depesited with Bank =
04.04. 2024 upto 5.00 prm.
Date of nspection of proparties s 02.04_2024 with prior appodntreent with Authorized
CHficer.
For dedailed berms and condibons of the sale, pleasa refer he link “E-Auckon”
EA‘G vided in Canara Bank™s websile (Wi canarabank com) ar may contact BMr. BMann)
r Gupta, Authorized Officen’ Chief Manager, Canara Bank, Siressed Asset
Management Branch, Mumbal (Fh, No. 02226728771 Mob, Mo SE2B234344) or
Mr. Smit Jaiswal, Manager, {(Mob MNo.: 7223002272} E-mail id
ch15550@canarabank. com during office hours on any working day or the senice
grmider Mis. C1 India Pyl Lid, Udyog Vikar, Phase - 2, Gull Pelrochem Building,
udding No. 301, Gurgaon, Harvana, Pin-122015, Mr, Bhavik Pandya Mob. No,
BEGEEEE293T7 (Contact Mo, +951 12443020200 2197 220 237 24y,
supportibankeauctons.com; maharashira@clindia.com. it

Date: 19.03.2024 Authorised Officer

Name of the No. of shares| Certificate | Distinctive

holder No. (Rs.1/-fv) | Nofs) | No.s)

Folio

TAPAN HLL2743033| 2000 5159760 1883332961
KUMAR T0

SARKAR 883334960
(Demised)

Place: Murmbai Camara Bank, SAM Branch

Place : Mumbai
Date :19.03.2024

5 , . ; : Sr, : Reserve Earnest Monaey | Telephone No: +31 3B18087717 Mobile : 9167778766
n;.r‘n'::'.1iﬁtﬁr;ante.'ﬂmmt€3ﬂ£ on e wabsites of MSDL at wew awalinpnsdl.cam and the websita so Description of the Property Price Beposii Ragh. No: [B811PA- 00217 NODISEI2017- 1810242 obi PUNE - 411038, MAHARASHTRA INDIA.
& 3000 gxchanges La Limabisd @ weanw 1] A NE 204 Bt Eloor B Zeerswal | AFA Valid up to: January 79, 2025 Venture . PETITIONER
Instructions for Remote E-voting and E-voting during EGM S e L T [P ST e Andheri (E)
L ng ] Residency, CTS Mo. 5228 A, Survey Mo, . | Last date for subméssion of claims | April 17, 2024 Phone : 61226000 Nitics is hireby given 1o the Ganers| Pubic mat
In complance with the provisions of Section 108 of the Act, read with Ruls 20 of the Comparies 256-8, Will. Dearasar Lane, Opp. Jain Modice is haraby given ®al MOG Commadities (India) Private Limited has commenced valuntary ] ] i i i
[Management and Administration) Rules, 2014, &= amanded by the Compenias (Managamant and E'I?J:ﬁgaa;- dﬁ;%g??”g ?nréa&r:ﬂm;%?lz E“%l liguidation or March 18, 2024 jzzlh"f’l‘;%’ & Company proposes i make application to
Adrinesivalion} Amendmen Fiules, 20115 and Regulation 44 of Ihe Listing Reguialians read with SEE i Mo Wiy of. Jasenias M LITbsa: arid The stakehalders o MQG Commodities {Ind|a) Private Limited are hareby caled upontasumitaproot| | Mopile - 9152895703 the Caniral Gavernment undar section 13 of the
circufiar no, SEBHOVCFDVCMDVCIR!P/20200242 dated 0%h Dacember, 2320 relating 1o ‘e-voting Manilal H. Limbani. And : aftheir claims, anar before April 17, 2024, tothe liquidator st the address mentionad against item na. 7, Companies Acl, 2013 seeking confrmatian af
Faclity Provided by Listed Enlities’, the Compeany is pleased to provice its Memnbers taciity of nemote 1. [Flat No. B04. Sth Floor. B Wing, Zesrawali .82 ﬂ%iﬁﬂﬁ 00 | 98 El‘lltgi-'.ll] 00 T financial credilors shal submit their prool of caims by electranic means anly. Al cther slakeholders Bozt:ay Publicity afferation of the Memerandum of Association of
g-vating &nd e-voling during the EGM. As per SEBI crcular no. SEBVHOWCFICMDICIR/P2020,242 Exﬁﬁlﬁgty. LTS5 Mo, 5228 A, Surdey No. EEEI- RN TP Py submil ke proal of claims i persan. by post or by ebeclronic means, ‘;,I':)bl;’;" %’;0703542 the Campany In tarms of the special resalution
dated 09" December, 2020 eoling process wil also be enabled for al indhidual demal account c- YL Erasen Lo, Oy, Joiv: ek Pant Submission of false ormisleading proofs of claim shall attract penalties. __  Sd- passed &t the Anual General Meating held on
hioldars, by way of 8 single login credantials through ther demat accountsiwebsias of Deposilory a;%eésuring 1E‘-T.E v "W In the Mame of ) Kumudini Bhalerac Carl Advertising, 27 tembes 2023 bile the Carti b
Members are hereby infarmed that the Ordinary and Special Business, &s sat out in the Notice of EGM (Symbolic Possession, Flats will be sokd Date: 20.03.2024 Address: Ecslasy, -E-ﬂl:ﬁﬂ-%- 9th Floor, City of Joy, one : : changs #s Ragesterad Ej!I":H from "State of
will be transaciad only through veling by elaclrorsc mears. The procass far ramale e-veling and as a single unit) Place: Mumbai 4 S'E"Eiﬁdd_' L'Lﬁ'ﬁ;lvgmﬂim{:%:ﬁ_ﬂﬁ Gauri Press Communication, Maharashira” to "Trelhi, Union Temtary of indiz".
B i i et el Flat No. 701, 7th Floor, A Wing, Meenaxi Ragn. No: [BBUIPA-002/IP-NDD0RS/2017-15/10242 | AFA Valid up to! 2910112025 | | Hrepme 3595069565/ 9820069568 I DR MBS O ey D .
The remaote e-vating penod commences on 08 Aprd, 2084, a1 09:00 A M. and ends on 107 Agnl, 2024 Apartmant, Gokuldham Krishna Vatika Marg, by the proposed changs of the regslenad offics
at 05:00 P.M During this paricd, Mambers may cast Sheir vote slectronically, Tha evaling module shall E:F}ﬁ-aﬁfgﬁgﬂ;{;;ﬂﬂgﬂéﬂ?ﬂg ﬂ‘f- ;ﬂ""ég Ly I?u(léli)city of the Company may deliver either on the
: - -1.2, . : eri (E. 1] ¥
be disabled by NSOL thereatier 2. [House No. 21(P) Vil Dindoshi, Taluka| Muﬂﬁiﬁw » 1Ed§§ﬁu o Phone : 28253077 MCA-21 portal {www.mea.govin) by filing
Menbers attending the EGM thiough VC | DAVM and wha have not cast hsit vele on he resolulions Borivall Goregaon East, Mumbal- 400063, | B EHEET AR Mobile : 9920992393 Investor complalnt form or cause to be
{orming part af the Motice theough ramate e-woting and are othersise noi barred from doing =a, shall :ﬂme‘“'ﬁ" 778 5. ﬁ'clln EE I‘;Itamia ';f M’E- Lokhandwala Advertisin delivared or send by regislared pest of hisiher
b bt 1o vote theough e-vosing Faciley provided churing the EGM. Members wha have cast the vote Menari: By Fosseantar T Andheri (W), ® cbieciking supporked iy-an kvt caling te
throwgh remate e-vating prior to the EGM can attend fhe EGM but will not be endified to cast their vota Phone : 26364274 | 26316960. I
again Industrial Land & Factory Building situated at NOTICE OF LOSS OF SHARES OF nature of hisher intarest and grounds of
The Guteall ds for delermining the aliqibiity of Meribers ioF voling B h reriioN -voling and Gat Mo, 124, Vil Kalamkhand, Tal-Wads, Multimedia Informatics opposition ta the Regional Directar, Mumbai at
he Cuta ar determining the eligiiity o s for voling Brough remote e-vofing an Mear BMD Kwickform Co. Kinipada Wada- Andheri (W), . 2
e-vating &l the EGM is Thursday, 04® Apri, 2034, 3, | Manor Road Dist- Palghar - 421303 Re. Rs. HIHDUETAN UH"-E“ER LIMITE“ 8286013339 ﬂ'ln? address Everest, Sth Floor, 100 Marine
; . g admeasuring 17880 sq. mt. in the Name of | 6.18,00,000.00 | ©1,80,000.00 : S _ N ' Drive, Mumbal-400002, Maharashtra, Inda
a) Amy parson, wha apquines shares of e Compary and becomes 8 Member of the Compary aftar Mis, Eleqant Creations Pvt, Ltd, {Fﬂrmﬁﬂ}' Hmdustan Lﬂ-ﬂﬂr lettﬂd:l Prime Publicity Services, wilkiin Sourteh davs of the deh ot obillcation of
the dispatch ol Mofice af tha EGM and holding shares as on the cul-of date ie. Thursday (Symbolic Possession) Andheri (E), e d R i
04 Apeil, 2024, may obtain the login |0 and password by sending a request at evating B nsdlcon Read. OF. Hindustan Unilever Limited Phone : 26839686 | 26830304. this netice with a copy of the applicant company
or suppor@ purvashare com Imdustrial Land & Factory Building situated at Eﬂ 8 s | Zove Creati al il ragpslerad offica al lhe address meaboned
: : ; _ Gat Mo. 42 Vill. Kanchad , Tal - Wada Mear Bil . . A]ol);zha;e‘(lv;gns Tt
o) The procedurs for remale e-valing and a-wofing at the EGM is prowvidad in the notas to the Nofce Energy Systems Lid, Of- Wada - Manor R R UI‘II|E‘|I'E[ HI.'ILISE, E ﬂ 53\’3"1’. MEI‘g, Ehﬁhﬂlﬂ, ﬁll‘ldhEH [Eﬂsﬂ Phone: 022_2’6288794 iy
of the EGM, Members, who need assstance for paicipating m e-EGM through VG, can confact 4, |Road Gorkhe Phata, Dist. Palghar — 421303 1508 l]:lﬂﬂ& - - En"&ﬂn i 3 Mobile: 9833364551/ 9820199918 For and on behalf of New Balance India
Ms. Sani Singh, Assistani Manaper, NSDL at evofing@nsdl.coin or fhrough felephone an the ﬂmﬁﬁ?'ﬁ S‘IUE]E;J;?{ n&;:m‘ TR b N Mumbai-400099 Private Limited
rumber. 022-2459 4545 In case of any queres relaling 10 e-wosng, Memibers ey reder o the =T bt . - . : P V. Advertisers, Sdi-
Fraquently Asked Questions (FA) for Marmbars and e-vating user manual for Mermhers ayalabie Al et o et Notice is hereby given that the following share cerfificates have been| | Joeeshwar ) . ...
al tha Dawnlaads Section of NSOL e-valing websie & hipsitwew avaling gl com or contact ; : : Mobile: 9820123000
NSDL at fhe follosing ol fee o 1800 1020-850 or 1800 22 44 50 | evgling@nslen. or may industial Land & Factory Buling ituated = reported as lost/misplaced and the Company intends to issue e Date: 20032024 i ey
3 = X d A T ; {3, . i e ; Neha Agency, ce: Pune :
SRS, DEAML I, Su O BRSO 474/4751211, VM. Blloshi, Tal. Wada Near| o " duplicate certificates in lieu thereof, in due course. Goregaon (5),
Procedurs 10 be followed by those Members whose e-mail ds ane nod registened with the & | Bluse Star Ltd. Kudus Lid., Off. Wada - Manor 3. 8. ; : : Phone : 2927 5033.
depositories for procuring user id and password and registration of e-mail ids for e-Voting Réhatt Gaorkhe fr"?.;'.%‘ Dist ~=F'I'=°lr'$t:1_laf-m421 SE‘I:?; 1,41.51,00,000.00 | 14,15,10,000.00 An}r DETsON who has a valid claim on the said shares should |ﬂdgE$UEh Mobile : 9819099563
for the resolullans set out in EGM notice: ST UG orses A TIE TE-DhG e
Mis. Elegant Forge and Equipment Pvt. T - - sithi csp
o) Incase shares are hald in physical mode please provide folio na, name of Member, scanned copy Ltd, Andd Plam &Tﬂ‘%gn.mr.ﬂﬂneﬁ.ﬂn GLEIm Wl[h thE Cﬂmpﬂ nhl' Et |t5 HEQ'StErE'd Ufﬂﬁﬁ 1||'I-’I[|'lli'l 15 dﬂ'}.l'E hEFE[}f Goregaon (E)
ol the share cetdicate (fron and back), PAN (self-atested scenned copy of PAN card) and [Symbolic Possession) Mobiles8602400951 Fﬂl[’

Shark Enterprises,
Goregaon (E),
Phone: 022-26863587

Advertising in
TENDER PAGES

Contact

JITENDRA PATIL
Mobile No.:
9029012015

Landline No.:
67440215

Adresult Services,
Goregaon (W)
Phone : 28762157 | 28726291.

Samartha Advertiser Pvt. Ltd.,
Goregaon (E),

Phone: 26852294

Mobile: 9594969627

Target Media,
Goregaon (E),
Mobile: 8692959648/ 9702307711

AD Support Advertising,
Malad (W),
Mobile: 9869463650

Bijal Visual Ads.,

Malad (W),

Phone: 28835457/ 28805487
Mobile: 9322265715
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PUBLIC NOTICE
KNOW ALL MEN BY THESE PRESENTS that
my client MR. SHAKEEL AHMAD ANSARI

intends to purchase open plot of land of adm.
area 705.50 Sq. Mtrs., bearing CTS No.

A1 HDFC &k for

G CERC R

: ¢ ¢ 9 . 1073/A/2, of Village - Versova, Taluka - Andheri,
FSIGAIRGh R B - 4 2L SNt e | |t S S5 o s v
z X on ownership
SR Aifeq aﬁ%w N msﬁ R Wa i ' 240360607500004 Ry porsons cloiming any right or sh A
; T T ny persons claiming any ri or share
ﬁa‘-’ﬂ %ﬁ' il whgtsoever by way c>fg own):ershg\p, mortgage, 7'"'%{

weened wad meEdrd e 3 fed sEdiqwoma
a@zﬂﬁa{wmﬁmm
et sy tﬁm EATaS gIedAiEE @el guA
v Teamia wmfaa smea. @ fafa

gedr: R, fbae Wik e
IHERTE. . ¥, dednr (),

TEID g, SR Jrelell d

original Share Certificate Police FIR is being
register under No. 30568- 2024 dt.
07/03/2024. Anyone having any claim /

ffeaa et 3R,
SR HIVITEET Tet Fete feha TSR fershl, siefia, amon, Safiam, swrevst, Arerhiee,
RS TRITd, ordT, AR, gEm, fRa e i sTavas gEdatesh

" ~ - ledge, lien, ch: , inherit: , etc. in th o= fug sfeRtcedt % S ferel frdhzem
Mo Fead AT adE | | P I8 dEcHe T 4 Afte Said Properly should infimate e undérsigned O e s el e )
in writing with rting d ts i t — . Pr—
T ofger ot et S 4. q04 PUBLIC NOTICE TS TR FOTT AT | |541ipg intoperin focument i spec VA () e o Tt e R
. yooots, 9 a::fez Cfmﬁﬁm & %0 dl. e anefia fAware TR | | gRaHI MEETHALE KUTTAMPALLYSAY | HAVE Tl o e a9 rch, the oam | [ ¢ [ wieswhiamm s it (3fen) s fofis
o At a—a st Ho Helell gid, Wex HRIRAET 4. LOST OR MISPLACED MY SHARE CERTIFICATE . wil be considered fo-have waived andior 2 | e e e it [Pp———
o o v e i g | [0 23O s s oFsors ek of| | A GER NG |10y ose 00020 | (7 e [meme
E— PN o lT-l'f ;:ﬁa-ga- J. P. TRIPATHI (Advocate High Court) bl T el i, g
) AT AT AR (e o) 4 84¢/3004 fR 32.99.30041 | GERIE DEVI STREET CHAKLA MUMBAI ? sh. Office : Abdul Aziz Chawl, 24, Room No.4, | [ [ i s e o) | e sememot cendiivaenme
) HTI ISR (JE) 3R Sr=rerd i e, . #ft ADATANE [ (400003 dt. 04/03/2024. Since the above Q4R¥2330¢ LB.S. Marg, Navgada, Kurla (W) et e
3) AN TSR (G TR f2. 38.08.2093 Asft A 7w = original Share Certificate Police FIR is being o | i e A vt aTatera: SR o, 2 7 S, fe S, A el w,
AT RRUTT IR Eefeih & TR, WS arferet aft gt Ty register under No. 30551- 2024 dt. e 4 e e T aty (qd), HeE-000ut, HEMTE.
A RN : A st i PAR . . .
W SIeE] SRR , Jr - 07/03/2024. Anyone having any claim / e p— Py
gaé ©o000g, Ud dNH TS ARE ¥ 3' b SRR objection should contactat 75 Vijay Bhavan 6D ‘_"H_Eﬁ-{ W feares@rt www arE
sl 3]3-‘[5!7553]1{ T FIUTER] FE] T YNEd a1 fdhd BRO g 1stFloorModi Street Fort Mumbai FEEME S aE I T 0T Iq o8 i, off. Prewm aitﬁ-%ﬁ 2 Faie o | @, T, §-3e o, T gyt R e
ST R TS aTe Eh ., Rierear AR Mob: 9820185516 Share Certificatewillbring | | o <fy fimr, ot s, 3ot 3.2, T WS (afeem) ‘mm = et i @ T, 03/ oy, can W, W i, 3wm .
. to the notice of the undersigned within 15 days . ﬁ A A % ERENS ﬂTﬁ foradt § ﬁa‘é G TR s, Hﬂf d‘ﬁ% ¥000¢0.
GAl WeRg g wiepT gt ProTrETe! from the date of this notice failing which no N ;::':+:?24|25§£i’£?§e@mmjc'm
M, T, BRR, BRIFaEd, foret claimwill be entertained by the undersigned. ¥0008Y, &%es 34.0% =LAl foeearm &, Hidem %‘WW, e q. 5 € 3T, S ST - 007 /ATR-T0008%
» far FIATS YERAT  §I® Dt.20.03.2024 T Siiaeft, Gos ITFR Nogr Jofiel Sie . 3R.T. Ao it e 20%6-1¢/10243
A3 FAT A AT A A, M. aag;wpsﬁ & NP IBRAHIM MEETHALE KUTTAMPALLY, 75 VUAY| |mrerre (ufeem) wastm whi-31iq.1arfo. onfir afm ard Segovd wrrede T A 36073020
¥ 3“‘2‘; w0y A A, || S ft smrAed 8 e BHAVAN 6D 1ST FLOOR MODI STREET FORT| | ferfirg vt sl (e 1t i) fefia i 0%.0%.200¢ ften| [ | o e ot st | vo e, 2o
fnﬁﬁé o, Fos (), B aﬁ_\jogzo@; uRig Fen aRgE 9y Raw arid MUMBAI TEIUHITHR 05 WTHe B, AgHeR et e ITHehd ot e g wifea @ ﬁwﬂ%wﬁ,wm(ﬁm)mmmwmuw,aoam@[—;
ATAh 9 HgH Bld. Hgl AT /qg @Fﬁ?‘l’ ° ° TR T 3.
@ mﬁmmﬁ?sz?gg_’mﬁvﬁ T BRI RIS TR £2.22.3004 TSl ShIUdE] TREER 7 F9d1 e Sel. car=arehe Hel SHREIgn e Tt (3Fem) s fefree S 1 TR ), T o T T TR
mﬁwa@m‘é’ RN ooy 2000 ot U FFD WX N PUBLIC NOTICE fordia arshish 240 F .40/~ TR ¢ ASTHA THTIHIITH .20 B w:ﬁ@;w:gwﬁixgﬁw e
P ISR S ol B RS TN T AT ST AN | [} igRaIM MEETHALE KUTTAMPALLYSAY T HAVE| | o 0%.%,0. 203 1Sffeeit 512 Tehall S s e FoTs) SToeft arerae et P e et e, ' AR
Sl il A A WeRg ST qoiger ffdfare ame ! |LOST OR MISPLACED MY SHARE CERTIFICATE|  [oihy sy mremmrarmefien sifessiia Siam, s, &% @ fad sfweft Termem R e R T R T St e s el e,
mwjr Tﬂ%ﬁwﬁw ﬁ*«'l%wm;} mm “"-13' 3R I TR FIER PUf welter 7 NO 22 TOTAL 5 SHARES OF 50 RS EACH OF forermm Wi T T T He AT F SR st Forerermr m 20.03.20%¢ :,31/1;
LSS @ aewi . . ararcht | [ROOMINO 30 ATPARKAR CHS LTD SITUATED AT . . (T s _ e fm
g e ST T e o S TSR T gRepel et a@et T T T WATTHIOS GEATA shel. T WIS SRl oft. wdtg fasmm TR R (2 e ferftre afET
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that originally Ms. Jayanti Hari dNadkaml was
lawful owner of Flat No. D-204, 2™ Floor, Nirman _
Palace "C & D" Bldg. CHS. Ltd., Rajmata Jijabai Ni t tb‘h
Road, Pump House, Andheri (E)I Mumba_i - 9'05 IS ere‘y given 1o the Fublic that my
4?]0093; area adrl;n. 535) ?q. ft. E'A“/""“‘?q “which clients Mrs Kimaya Kalpesh Talekar & Mr
she had purchased from s. Nirman ;
Constrictions vide Agreement dt. 28.05.1991, KalpeSh Krishna Ta\ekar are ,lawml Ouwners
and use, Occupation, possession of Flat No.
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30.05.1991 in her name. That said Ms. Jayanti

Hari Nadkarni sold the said flat to N

Smt. Dhirajben Kantilal Gangdev, Mr. Mukesh Colony, Poonam Nagar, Mahakali Caves Road,

Gangdey side Agreement for Transfor dt Andheri East, Mumbai - 400093, admeasuring

30.04.2004, duly registered vide Sr. No. 225 Square Feet Carpet Area, CTS No.

BDR-9/01371/2004 dt.” 30.04.2004. That said

11.09.2010 and her husband Mr. Kantilal Taluka - Andheri hereinafter referred as “Said

Gangdev also died in year 1980, leaving behind Flat”

them, Mukesh Kanfilal Gangdev & Ramesh Mr Kalpesh Krishna Talekar states he has

to acquire her 1/3“ share in respect of said Flat

as owners thereof. That vide Affidavit Cum i i

Declaration dt. 24.01.2011, said Mukesh lodged complaint on 30/01/2022 with MIDC
Police station and register complaint in Missing

to transfer his undivided share to and in the i i

name of my clients i.e. Mr. Mukesh Kantilal Entry Notebook having serial no 117/2022

Gangdev & his wife Smt. Kamini Mukesh : X

clients are in use, occupation of the said Flat MUIP/91 issued by MMRDA AUthomv

as co-owners thereof and society transferred As per the ?bove fact any person/s claiming

the said flat alongwith its membership in the any interest in the aforesaid room or any part

Transfer No. 65 and as such members my N i

clients are holding Share Certificate No. 32, Gift, Mortgage, Charge, Trust, Inheritance,

ynder Dist. No. 256 o 260 in their names. Possession, Lease, Lien, or otherwise or on
the basis of being in the possession of the

duly registered vide Sr. No. P-3832/1991 dt.
402, R-12, Navdurga Chs Ltd, MMRDA
Kantilal Gangdev & Smt. Kamini Mukesh
371 ) : 175/A/4 ( Part), Village Majas, K-East Ward,
Smt. Dhirajben Kantilal Gangdev died on
Kantilal Gangdev (sons) as her only legal heirs .
lost/ misplaced below documents and for that
Kantilal Gangdev has given his NO Objection
a) Provisional Allotment letter No. DC/R&R/
Gangdev absolutely forever and since then my
name of my clients on dt. 12.03.2011 vide thereof by way of Tenancy, Sale, Exchange,
Any persons claiming any right or share

whatsoever by way of ownership, mortgage,

pledge, lien, charge, inheritance, etc. in the h i ; Hreadid T8 ITH A AeAE 3™ FES %

said Flat houd fiimale the undersigned ﬁg’rree;ya'riqSirrlg'E,alrngf:lf?eegfnqmgxﬁvt?ﬁ: réer 5, vl T A, T T ANETEE ToRdTd, e, RN, g, f&d STHedE oIl STavaeh cEqrasi fislie 4280 o TRIEA, R0%% A T.2.00dT. TE ASc MM g0 TRIEA, 0%% ASH T4, 00AT.
of his/her claim, within 14 days of publication : : ot i . T | @'E-ﬁ?[ 1e7d) f @'ﬁ-ﬁ fe T I e TRTETYT T B, A THIHE Tehg fte $-gIdT A ffspar woara . qvEgH TG
of this Public Notice, failing which, the claim undersigned together with substantiating Qe FUA W TG ool T JUeATsE SAEIRCIRS IaeTedlT Heellel LT SRR 24 TR S e i S 4 e e T

Tearama Tt Feard. fafed Frmatia snay I T Fead o gHee Ssd

or claims if any of such person or persons will
be considered to have waived and/or abandoned.

documents to the undersigned at SAMIR .
SURVE, ADVOCATE, Office No. 2, Building S . £, T wew 3 oA FONE TR T S HE W %.¢93 4 | ) /AR $offuren Sufterd et STEdiel S A e W e St

Place : Mumbai Date : 20.03.2024 N iepe - e T T T T oA ST T, o S0 S S-SRI YuTeligR waeH
No. 8, Ashtavinayak Chs Ltd, PMGP Colony, A 20.03.03¥ wdt/ StaTEd e A A : i
SAN hdvocate rign Courd | | Ancheri (Eas\tl)l N}IIumbai No 400093 in wrmnyg fosepTor: e o am. T A i el : G T ST, S AT e sy e 321G 7aer et ot 1 Soteme
Office : Room No. 2, K.P. Mishra Chawl No.5, e ! . . !1'5°r/— 3ufRerd TR weha, domdt, I SSfiumHed gt W HUATETet U e,
Caves Road, Jogeshwari (East), Mumbai-400060. within 15 days from the date hereof failing T I =T, 'ﬂ—@lg o . . . .
' Mobile : 9869657679] [ which the claim, if any shall be considered as T .05 Suien /3 v, BT T T, I . Tt foire $-afém s § A Qo] wgeten i Ji fers qeem, ¢ o,
waived. SAMIR SURVE iR (q4), GHE-¥00208, TR I AT, TS R0%% IR
PUBLIC NOTICE Date: 20-03-2024 ADVOCATE fosmon: 4 290R, -, = TUeES suRd, YSTETE, 9. HIOTHE A, SR A HOIfEd HA A ST A FEeA TeaviHat HE AT
| PUBLIC NOTICE | e 2 - Tl 3TMRA T he-3T foTieh toia Tear, ¥ whret, 0%y Tt 0T ROT HA S T
, n 12003 203Y% TS (3d), GIE-¥000R0. ; e ’ ’ ! "
NOTICE s hereby given to the general ! evoting@nsdl.co.in a1 support@purvashare.com & it wread wime smEl amfn
public at large that Flat and shares of] p——
Alankar Ganga CHSL more particularly _ S A ER? o
described in the Schedule hereunder written : PUBLc NOICE AT A 2. fdie $-sgidim smfor {-s@iéieht wfshen Susfion gerrean Fewmed TuaTd ST AR, ST FHESHT
}Slas bczlen I\tzarﬁsgzr_redsin the nan:ie of l\/gls |'N[;tlcéxf]r;%/gI\\;mg::)%]lil!\cl‘llggithlaggr Euseiteron HEER Sofmmed Wi verErdt Hedeh savEshar wiHd s e gaft Wt i, wErs
ayceda VIohlddin Sanage, and now the client, , v - (seifeogr2ht ove sfareedh airé i dfean (afermedt ferehieerm sirde) SHaETfieh, THuEETE 71 evoting@nsdl.co.in feha g5, 033-2%R_ %Ly ZR HUeh HLE.
above-named person desires (0 transfer thefl | an adul, Indian Inhabitant, residing at, Flat 3% e A S, firn g, 20710 3 o gy ) $-cadin weti B e s, wwEEE Q}I@a RS H.giw hitps://
X ul . A ; o - o A Y - P N
ALL PERSONS having any claim in No. 401/a Wing, Sunrise Plaza, Kasturi fard lﬁ@mm%i{/ko%,% TR el T (3f) SrreRe fofireesar AT S W e Www.evoting.nsdl.com e ITeTet STEcTeAT NTHETTE! IR eI A0 59 (THTR)
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giit, mortgage, charge, lust, mnaertance, fafies Tee HR afhT P ———, jj0 f&ar 2¢00-23y-¥30 T “uw FU fHar evoting@nsdl.co.in far
possession, lease, lien or otherwise purchased the Flat No. 401/A Wing, Sunrise , T Tee W TSI 3620, 3 | e T T 3R 9, 008 subport@ourvashare.com ¢ frdt et
howsoever are requested to inform the same Plaza. Kasturi Garden, Temba Road gfeeyg gﬂTﬁ-ﬁ qg];qﬁ, IR Etzar] g—;ﬁ-{’ R e ————— R pport@p . .
in writing to the undersigned Advocate ’ ’ ' . R el Freies, 5o I BETEEH @ $-Het A RRuifietivieRe Aigfaee Tedter @@t Sefn gemme
having address at 503/504, 5 th floor, Neel Bhaya”d.er. (W) Thane 491101 and Shgp siftae (ELT#‘), W—XOOOEF« 1 ST i _ ? TR ST §- AT i s Aauhe) e geR e @ T
Akash Ganga Tower, Laxmi Park, Naya No.2, Building No.3, Sarogi Apartment, Mira HEE 9 Aotk A, ofruet e frde ¥ ﬁ;ﬁg Nl FausermEER00 iR 0ck 2 FTUTRAT ST A
EXIED .

Nagar, Mira Road (East), Thane — 401 107,

aga { Road (E), by executing the registered sale
within 15 (Fifteen) days from the date

deed. however, his mother died on 5th A A HETFEA HE | A S u | e SRR Aefiga gt aratera: e <, 2 A SR, deR R, A e w, 3) lidlich JREUTHES WA YRV Shofed AUTEGT, U Biferdl 55, HETEETS AT, Wi GRS

e e s i “ba] [ October 2023, leaving behind my clientand | [ 06.0¢.202% Fsf et . i = e e ), He-vo00us, Ty, TS 5 (3 3 wwile), (AR T-FON S ), SR (S -
considered to have been waived and/or his two sisters DIPALI BHUPEN SHAH and i sabrean deuia ¢ w, R0%% FETA Fhes ) AENE! AEF AR Fuden $h e e tilakfin@gmail.com/

ST et sEel sieia support@purvashare.com ot $egR TEGd HUAd.

SR SHT0T A HET Fere 3.0/ 4 02 Aerd s N
MONILA BHAVESH GANDHI as the only F./40 feareat ww arE
e fert fw wrerr ¥) e GETHE W YU Shetedl GUEEHI, FUA1 G e auei (SEaue- g s

abandoned and the Property Tax Bill transfer
legal heirs. DIPALI AND MONILA have 1, waffE, sTeeed, ’ﬁw’ o | T, T, - v,

shall be completed.

:Fslsf%\ﬁ,g%;EZAdeXiF %fﬁfg;& executed the release deed in respect of the ISUET, HIchlge, aral fhal 371 3 e i 7 e T, C03/0y, ¢ W, S fadl, ww . AMGRS L fohan THuEEiua- 25 3 et +Hiuas ), e, Femgese A fhat
Complex, Mira Road (East), Thane — 401 above referred property in favor of my client. e ShIVTATEl e, SAfeRR, B o G T, s (), Faé-voooco. THOFA T SETd, T (FHE T -FeIa e ), AR (SRS T -Hedia

i B . $-#et: kumudinparanjape@mmic.in g ) S st srata tilakfin@gmail.com /st I st
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housing society. By this notice, the objection T RS GRS § g G e o003/ os/

sing y. BY lofice, ) 8 2086-9¢/203% Y) WWEEH! IR TEE AT qHaE W HAETd! wERieEed qeT 5.(2) i () wed
are invited from the public at large anybody elfeE @reft FHE helea e Tet gt T Fe: 2%.02.303 T A, T T S @ER ¥ F64 evoting@nsdl.co.in = ford et .
having any interest, lien, ownership right or TR FI'IT@QT{-I ¢y g @i L = P —— I —— el situER oA wp g af

?hrg ggjztc?ignw}?stfuor?t\i/r?; Tong&l:;?ﬁzzauég;xg Taerliehcates wesard. fafed wremaia 39 1 20 340 AT ), Feperanly TR (3Fn) swrree fofiree wten S e g we, 2024 R ST SRTEd e $-sAdiT e e ST e ST geaT foe e hittps:/

107, and five fully paid-up shares bearing
distinctive serial numbers from 61 to 65,
both inclusive of face value of Rs.50/-
(rupees fifty each) i.e. Rs.250/- (rupees two
hundred fifty only) issued vide share
certificate No.013 dated 14 th June 2002,
issued by Alankar Ganga Co — operative
Housing Society Limited, situated at Ganga

Complex, Mira Road (East), Thane — 401 o~ eI el S SR Il 1R [www.evoting.nsdl.com 3% THTEETe $-cEET TeigR SHEf/ STedTHTSG FHTEG SSTeHe
107, standing on the property bearing address r?ferred above V_V'th'n 1_5 daYS from ST AT F o WeherT WA (3feEn) e A m\qwm 3 3T 6, T 55\ HEA g TeelTer YRETIHTRS Sufraa P %ﬁ?ﬁ/ﬁ@méﬁmﬁ TEvTh ﬁ'ﬂ'éﬁﬁ afereat whe $hon gad
Survey No.525, Hissa No.5 and within the the publication of this notice in the <61, HIviEl TEER ARl ST Hel Tt 20 T, R0%% TS fobert amf:ﬁw'w mﬁgﬁ mzt 3“;3‘ ’
limits of Mira — Bhayander Municipal newspaper. If no objection received within 15 v T 9 T e e s I A R ST
Corporation. days it will be presumed under the law that my A e o= o ferg e ATt . F e Sl qeAned g o s e gl A anfe, fRe,
Dator 20/03/2024 For and on behalgg/f_, client is the absolute owner of the property feeh: 20.03.20%% adt/- e e fo e e T ST e TS e i, fedte §-=aidimgR fobent Sofieamed oI e HAeH HUAT 950 BT g STl
MOHD ADIL A. KAPADIA 22301% from any encumberenes. Hence this T E’“‘é T o, =T mﬁma: ;%03.?0?\( Wﬁw;@/‘; Foreren speard m@/
Advocate Bombay High Court, " Advocate: Ajay S. Yadav JHIA I A, TS T ErE (g%m)m%zﬁﬁ%gam foreret frvire rmaTE
503/504, 5 th ﬂof)r, Neel Akash Ganga C-98, Shanti Shopping Centre & ba/é’@cﬁ@\/ﬁv_w{ ¥ Tl T, 03/ 0¥, (a1 weE, S ), Swm . e, qde (9.), §eE-%00040. . .
Tower, Laxmi Park, Naya Nagar, M Mira Road (East) Thane-401107 g N K » OTR 3-Ten: kumudmparan ape@mmic.in : g TR
ira Road (East), Thane — 401 107 M, Hifeaeit (Eﬁf), 5’@!’5‘—5{00202. g W.: SEde /SEd- 003 /3R -TH0002% /2026~ 1.4 /20343 | TIHY AHAT: 2%.0%.203Y : £%.03.30%% RAET: 00330348
M: 9833784460 Date: 20/03/2024]
Offer aggregating to an amount of ¥3,55,63,554.00/- . In accordance with Regulation 17 of the SEBI (SAST) Regulations, 13. TENTATIVE SCHEDULE OF ACTIVITY 5. The Acquirers have appointed Nikunj Stock Brokers Limited as the registered broker (Buying Broker) for the Offer, through
the Acquirers have opened an Escrow Account under the name and style of ‘BFFL open offer escrow account' with Axis Activity Day and Date whomlthe purchases and the settlement of the Offer shall be made. The contact details of the Buying Broker are as mentioned
Bank Limited, and have deposited ¥90,00,000.00/- i.e., more than 25.00% of the total consideration payable in the Offer, Issue date of the Public Announcement Wednesday, March 13, 2024 below: TS -
assuming full acceptance. Publication date of the Detailed Public Statement in the newspapers Wednesday, March 20, 2024 :l\::\re Zlg;nJGfmf kﬂBgoT_teiﬁ Lll(m |rt:]3|d Nagar New Delh-110007. Delhi. Indi
3. The Manager is duly authorized to operate the Escrow Account to the exclusion of all others and has been duly empowered Last date for filing of the Draft Letter of Offer with SEBI Thursday, March 28, 2024 COntae:ts" = +5_;1 T '47%30(;)00[/)@ amia Nagar, New Defni- , Delhi, India
to realize the value of the Escrow Account in terms of the SEBI (SAST) Regulations. Last date for public announcement for a competing offer(s)# Tuesday, April 16, 2024 E-mail Address Tnfo@nikunjonline.com
4. The Corporate Acquirers have confirmed that they have, and they will continue to have, and maintain sufficient means and Last date for receipt of comments from SEBI on the Draft Letter of Offer will be received | Wednesday, April 24, 2024 Contact Person Mr. Pramod kumar Sultania

(in the event SEBI has not sought clarification or additional information from the Manager)
Identified Date*

Last date for dispatch of the Letter of Offer to the Public Shareholders of the Target
Company whose names appear on the register of members on the Identified Date
Last date of publication in the Newspapers of recommendations of the independent
directors committee of the Target Company for this Offer

Last date for upward revision of the Offer Price and / or the Offer Size

Last date of publication of opening of Offer public announcement in the newspapers
in which the Detailed Public Statement had been published

firm arrangements to enable compliance with payment obligations under the Offer.

5. In case of upward revision of the Offer Price and/or the Offer Size, the Acquirers would deposit appropriate additional
amount into an Escrow Account to ensure compliance with Regulation 18(5) of the SEBI (SAST) Regulations, prior to
effecting such revision.

6. Based on the aforesaid financial arrangements and on the confirmations received from the Escrow Banker and the Chartered
Accountant, the Manager is satisfied about the ability of the Acquirers to fulfill its obligations in respect of this Offer in
accordance with the provisions of SEBI (SAST) Regulations.

STATUTORY AND OTHER APPROVALS

6. All Public Shareholders who desire to tender their Equity Shares under the Offer would have to intimate their respective
stock-brokers (‘Selling Brokers') within the normal trading hours of the secondary market, during the Tendering Period.
7. The cumulative quantity tendered shall be displayed on Designated Stock Exchange's website (https:/Avww.bseindia.com/)
Thursday. Mav 09, 2024 throughout the trading session at specific intervals by Designated Stock Exchange during the Tendering Period.
urscay, May ©9, Equity Shares should not be submitted / tendered to the Manager, the Corporate Acquirer, or the Target Company.

Friday, May 10, 2024 X. THE DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE OFFER WILL BE AVAILABLE IN THE

=L : LETTER OF OFFER THAT WOULD BE MAILED OR COURIERED TO THE PUBLIC SHAREHOLDERS OF THE TARGET
Friday, May 10, 2024 COMPANY AS ON THE IDENTIFIED DATE. KINDLY READ IT CAREFULLY BEFORE TENDERING THE EQUITY SHARES
IN THIS OFFER. EQUITY SHARES ONCE TENDERED IN THE OFFER CANNOT BE WITHDRAWN BY THE PUBLIC

Friday, April 26, 2024
Monday, May 06, 2024

e

VI

1. As on the date of this Detailed Public Statement, to the knowledge of the Acquirers, there are no statutory approvals Date of commencement of Tendering Period Monday, May 13, 2024 SHAREHOLDERS.
required to complete this Offer. However, in case of any such statutory approvals are required by the Acquirers later before Date of closing of Tendering Period Monday, May 27, 2024 XI. OTHER INFORMATION
the expiry of the Tendering Period, this Offer shall be subject to such approvals and the Acquirers shall make the necessary Last date of communicating the rejection/ acceptance and completion of payment of Monday, June 10, 2024 1. The Corporate Acquirer along with its Promoter Director cum Shareholders, and the Individual Acquirers accept full and final

applications for such statutory approvals.

2. Al Public Shareholders, including non-residents holders of Equity Shares, must obtain all requisite approvals required, if
any, to tender the Offer Shares (including without limitation, the approval from the Reserve Bank of India) and submit such
approvals, along with the other documents required to accept this Offer. In the event such approvals are not submitted, the

consideration or refund of Equity Shares to the Public Shareholders
Note: The above timelines are indicative (prepared based on timelines provided under the SEBI (SAST) Regulations) and are
subject to receipt of statutory/regulatory approvals and may have to be revised accordingly. To clarify, the actions set out publicly available sources; or (i) any information provided or confirmed by the Target Company, and the accuracy thereof
above may be completed prior to their corresponding dates subject to compliance with the SEBI (SAST) Regulations; has not been independently verified by the Manager.
Acquirers reserve the right to reject such Equity Shares tendered in this Offer. Further, if the holders of the Equity Shares *Identified Date is only for the purpose of determining the names of the Public Shareholders as on such date to whom the 2. The Acquirers have appointed Integrated Registry Management Service_s Private Limited, as the Registrar, having office at
who are not persons resident in India had required any approvals (including from the Reserve Bank of India, or any other Letter of Offer would be sent. No Zt?d F(;itir, Kz%r;tfgolg\fg&é, R?mzlénshna Str%gt_, ;F.Na?ag_ thennal -gOO %1 7t bearing ctoma(t:t g_etdalls_ suC_lr_lhas é:onttaC}
regulatory body) in respect of the Equity Shares held by them, they will be required to submit such previous approvals, that X number '044 - ', Emai ress 'gopi@integratedindia.in’ and website ‘www.integratedindia.in'. The Contac
thgy wm?lld havyg obtainped for holding thi Equity Sharesyto tender t)I;e Offer Slgares along with the dzer docum‘z'ns required 'X. PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON-RECEIPT OF LETTER OF OFFER . Person Mr. J.Gopinath, the contact person can be contacted from 10:00 a.m. (Indian Standard Time) to 5:00 p.m. (Indian
o be tendered to accept this Offer. In the event such approvals are not submitied, the Acquirers reserve the right to reject 1 TthfOpen fOffer will be Impldeme?}fd by the A\lcqugerS)through th: Stock E;?sg??sl\ichfgsm :rnade avagatéle léyE tglegSElm Standard Time) on working days (except Saturdays, Sundays, and all public holidays), during the Tendering Period.
. g the form of a separate window (‘Acquisition Window'), in accordance witt egulations and the ircular . : . f . "
such Offer Shares. CIRICFDIPOLICYCELL/1/2015 dated April 13, 2015, as amended from time to time, read with the SEBI Circular CFDIDCR2I gﬁ;ﬁ;{:”ﬁi,t]?itsfgi'?ﬂ‘;”,vﬂazn;’;ége SEBI (SAST) Regulations, the Acquirers have appointed Swaraj Shares and Sectrities
3. The Acquirers shall complete all procedures relating to payment of consideration under this Offer within a period of 10 CIR/P/2016/131 dated December 9, 2016, as amended from time to time and SEBI Circular SEBI/HO/CFD/ DCR-IIl/CIR/P/ ) . ) ) ) . . )
Working Days from the date of expiry of the Tendering Period to those Public Shareholders who have fendered Equit 2021/615 dated August 13, 2021 (Acquisition Window Circulars). As per SEBI Circular SEBIHO/CFD/DCRAIICIRIP/2021/ 4. This Detailed Public Statement will be available and accessible on the website of the Manager at www.swarajshares.com
orking Days from the date of expiry of the Tendering Feriod (o those Fublic Shareholders who have tendered Equity " " ' and is also expected to be available and accessible on the website of SEBI at www.sebi.gov.in, BSE at www.bseindia.com
i isiti i 615 dated August 13, 2021, as amended from time to time and SEBI master circular SEBI/HO/CFD/PoD-1/P/ CIR/2023/31 P ) -Sebl.govn, : et
Shares and are found valid and are accepted for acquisition by the Acquirers. ! ) d Tias et L J ' and Manager at www.swarajshares.com.
. ) L : . dated February 16, 2023, as amended from time to time and notices/ guidelines issued by BSE and the Clearing Corporation ’ e
4. In case of delay in receipt of any statutory approval, SEBI may, if satisfied that delayed receipt  the requisite approvals was in relation to the mechanism/ process for the acquisition of shares through the stock exchange pursuant to the tender offers  Issued by the Manager to the Open Offer on Behalf of the Acquirer
not due to any wilful default_ or neglect of the Acquirers or the failure of the Acquirers to diligently pursue the application f<_)r under takeovers, buy back and delisting, as amended and updated from time to time (‘Acquisition Window Circulars). The f
the approval, grant extension of time for the purpose, subject to the Acquirers agreeing to pay interest to the Public facility for acquisition of Equity Shares through the stock exchange mechanism pursuant to the Offer shall be available on SMR AJ
Shareholders as directed by SEBI, in terms of Regulation 18 (11) of the SEBI (SAST) Regulations. Further, if delay occurs BSE in the form of the Acquisition Window.
on account of wilful default by the Acquirers in obtaining the requisite approvals, Regulation 17(9) of the SEBI (SAST) 2. As per the provisions of Regulation 40(1) of the SEBI (LODR) Regulations and SEBI's press release dated December 03, B o -
Regulations will also become applicable and the amount lying in the Escrow Account shall become liable for forfeiture. 2018, bearing reference number 'PR 49/2018', requests for transfer of securities shall not be processed unless the securities gu_:arg Slhslres anfd:equrltlessl;:;v:t;lylm|t291d5 Atrium. Near Courtvard Marriot. Andheri Kurla Road. Andheri East. Mumbai
5. In terms of Regulation 23 (1) of the SEBI (SAST) Regulations, if the approvals mentioned in Paragraph VIl (1) are not are held in dematerialized form with a depository with effect from April 01, 2019. However,in accordance with SEBI bearing J Telpa *139 9° FusRess: 3%, A TG, rium, Near Lourlyard Marriol, Anchen Burla Road, Andher Zast, Kumbal -
satisfactorily complied with or any of the statutory approvals are refused, the Acquirers has a right to withdraw the Offer. In reference number 'SEBI/HO/CFD/CMD1/CIR/P/2020/144 dated July 31, 2020', shareholders holding securities in physical o " W o™ oo aoe 10000
the event of withdrawal. the Acaui b : p form are allowed to tender shares in an open offer. Such tendering shall be as per the provisions of the SEBI (SAST) " g 8
, quirers (through the Manager), shall within 2 Working Days of such withdrawal, make an - ) : i ) > g ! : Email Address: takeover@swarajshares.com
N . N . " N Regulations. Accordingly, Public Shareholders holding Equity Shares in physical form as well are eligible to tender their ; . A l :
announcement stating the grounds for the withdrawal in accordance with Regulation 23 (2) of the SEBI (SAST) Regulations, A P i G Website: www.swarajshares.com
in the same newspapers in which the Detailed Public Statement was published, and such announcement will also be sent to Equity Shares in this Offer as per the provisions of the SEBI (SAST) Regulations. | ’ grieve JE il Add - lati ish:
SEBI. Stock ExchpanZeS and the Target Company at its registered O%Ce ’ 3. The Offer will be implemented by the Target Company through Stock Exchange Mechanism made available by BSE Limited g v:tsat:trgr:evir](;\:r 1'.“ ::n Brﬁsg. |r;v“7sto';r?]:itt|or§@t@slwarajs ares.com
T RO . . ) . . . . in the form of a separate window as provided under the SEBI (SAST) Regulations read with Acquisition Window Circulars. o erson: Mr. fanmoy Banerjee/ Ms. Fankila Fatel
6. By agreeing to participate in this Offer (i) the holders of the Equity Shares who are persons resident in India and the (i) the 4

SEBI Registration Number: INM00012980
holders of the Equity Shares who are persons resident outside India (including NRIs, OCBs and FPIs) give the Acquirers the

responsibility for the information contained in the Public Announcement and this Detailed Public Statement and for its obligations
as laid down in SEBI (SAST) Regulations. All information pertaining to the Target Company has been obtained from (i)

HHAHES L SECURITIES PVT LTD

BSE Limited shall be the Designated Stock Exchange for the purpose of tendering Offer Shares in the Offer. The Acquisition CIN: U51101WB2000PTC092621

Window will be provided by the Designated Stock Exchange to facilitate placing of sell orders. The Selling Broker can enter On behalf of all the Acquirers

authority to make, sign, execute, deliver, acknowledge and perform all actions to file applications and regulatory reporting, if orders for dematerialized Equity Shares. Before placing the bid, the concemed Public Shareholder/Selling Broker would be . ) Sdi-
required, including Form FC-TRS, if necessary and undertake to provide assistance to the Acquirers for such regulatory required to transfer the tendered Equity Shares to the special account of Indian Clearing Corporation Limited (‘Clearing Place: Mumbai Vikash S_lngh
filings, if required by the Acquirers. Corporation’), by using the settlement number and the procedure prescribed by the Clearing Corporation. Date: Tuesday, March 19, 2024 Acquirer 2
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